
ACT No. XI11 OF l1863. 

( Beceived the assent of the Governor-General on the 25th February 1863.) 

An A c t  to empower Judges of  the X igh  Court and other Authorities a t  Bom6ay 
to  direct Colzvicts to 6e imprisoned eitrTLe?* in the House of Col4rectiom or the 
Common Jail. 

WHEREAS great inconvenience is occasioned in the administration of Crimi- 
nal Justice by reason of the House of Correction in the 

Preamble. Town of Bombay not having sufficient accommodation to 
contain all the prisoners from time to time sentenced to be there confined for 
divers offences, and it is desirable that the Judges of Her Majesty's High Court 
at Bombay, and the Justices of the Peace and Magistrates of Police in the 
Town and Island of Bombay should be empowered to send prisoners to the 
Common Jail in the Town of Bombay, as well as to the House of Correction ; 
It is enacted as follows :- 

I. Whenever, from and after the passing of this Act, any person shall be 

Persons sentenced by sentenced by Her Majesty's High Court of Judicature at 
High Court to rigorous Bombay to rigorous imprisonment, or to imprisonment 
imprisonment, &c., 
may be imprisoned in with hard labor or solitary confinement, it shall be lawful 
House of Correction or 
Common Jail in  Bom- for the Judges or Judge of the said Court of Judicature 
bay. to direct such person to be imprisoned either in the House 
of Correction, whether such House of Correction be under the control of the 
Sheriff or not, or in the Common Jail in Bombay, as to them or him shall 
Beem fit. 

11. Whenever, from and after the passing of this Act, any person shall be 
where also ersons sentenced by the High Court at  Bombay to transportation, 

by tEe said or penal servitude, such person may, at the discretion of the Court to transporta- 
tien, kc., may be kept. Judges or Judge of the said Court, be kept in the House 

of 
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